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1858 to tho lat July 1860,
* ., tho ninoutit. of Stamp Duty
i W on the claims or petitions of

a statement of regular 
T  ̂ and appeals instituted in the 
of Nortli-Western Provinces
asii , of Bengal, to set
tig'? ““cisions of the Revenue authori- 
tlif nature mentioned in
IS' statement from 1st August

Z' to 1st July 1859, and of the
Petir*'*̂  t>f Stamp Duty paid on the
fnii* plaint or appeal—under the
“‘lowing heads

or u delivery of pottahs
tin . or for the determina-
Cutl * which such
êi'ed

ti3. for damages on account of
»uth • **'* tixaction of rent, or of any un- 
of ° '’zed̂  cess or impost, or on account 
Of 0 of receipts for rent paid,
V '* account of the extortion of rent

jj®onfiiiement or other duress, 
of j °®plaints of excessive demand

and all claims to abatementof rent
4.

'cou.
'althii-

aon„ for arrears of rent duo on
of land either kherajee or 
O'" on account of any rights

11,  ̂i.®̂ ’̂ *‘age, forest rights, fisheries, or
:e.

on account of the non- 
arrears of rent, or on ac- 

any ' 'breach of -the conditions of
linl,l̂ ‘̂ °"**’act by which a ryot may be 
liuLi,, ejectment or a lease may bo 

Q cancelled.
po.s,,„ to recover the occupancy or

of any land, farm, or tenure 
has b ."•'** or tenant

illegally ejected by the person 
 ̂ '* to receive rent of the satne.

of arising out of tho exercise
f' '̂ver of distraint conferred on 

and o'y v \ others by Sections C Xll
aiiy „ j of Act X  of 1859, or out of
exei-oia'̂  ® ‘lone under color of tho

8 the said power.
aj>dĵ j.t’̂ '*'®_ by zemindars and others 
Sucli aprents, or the sureties of

for inon(!y, papers, or

Vatoi.Ĵ 'pf̂ '̂ -alions for ejectment of culti-
’ ‘•'"‘lera, &c , by zemindars.

10. A pplication to dispossess grantees 
of land exempt from revenue.

11. Amount of Stamp Duty [)aid on 
the claims or petitions of plaint in the 
foregoing cases.

12. Appeals from decisions passed in 
the f  ireyoing cases.

13. An'ount of Stamp Duty paid on 
petitions o f  appeal.

In makin;' the motion, he (Mr.
ITarington) said that thf< information 
returns which ho now a kpd for would 
supply, would show t” some extent,, not 
only how Act X  of 1859 (Mr. Currie’s 
Act) had worked generally, but also 
vvliat had been its effect on the Stamp 
Eevenues.

Agreed to.
M b . H a KINGTON then moved 

that Mr. Wilson be requested to tako 
the above Message to the Governor-
General in Council.

Agreed to.
The Council adjourned at half

past 10 o’clock on the Motion of Sir 
Bartle Frere, till to-morrow morning, at 
7 o’clock.

Tuesday Morning, June. 26, 1860.

PEESENT :

The Hou’blatlic Chief Justice, Vice-President,
in the Chair.

Hon’ble Sir H. B. E.
i ’rerc,

Right Hon’ble J. Wil­
son,

H. 13. Harington, Esq.,

H. Forbes, Esq.,
A . Sconce, Esq., 

and
Ilon’ble Sir M. L.

Wells.

INCOME T A X  ,

The Order of the Day being read for 
the adjourned Committee of the whole 
Council on the Bill “ for imposing Du­
ties on profits arising from Property,
Professions, Trades, and Offices,” tho 
Council rcsolveri itself into a Committee 
for tho further consideration of the Bill.

A verbal amendment was made in 
Section 11 on tho motion of Mr.
Harington.

Sections VII to X V I were passed aa 
they stood.



671 Income LKGISLATITE (O C N C Il. Tax B ill 672

Section X V II  was passed after a 
trifling amendment.

S'ectioii X V II I  was passed as it stood.
Sections X I X  and X X  were severally

passed after a verbal amendment.
Sections X X I  and X X I I  were passed

as they stood.
Section X X I I I  wa-s passed after

amendment.
Sections X X I V  and X X V  were

passed as they stood.
Section X X V I  was pa.ssed after the

substitution o f the word “ salaries”  for
tiie word “  stipends”  in the third line,
and, ( n M r.'U arington ’s Motion, the
C'lci k o f the Council was authorized to

/^ m a iie  a similar alteration throughout
the Bill.

Sections X X V I I  and X X V F II were
passed after verbal amendments.

Sections X X I X  to X L  were passed as 
tliey stood.

S(iction XLT was passed with the
aihlition o f the following words, on the
motion o f Sir Mordaunt Wells : —

“ No person being required to deliver a list 
oflod^er.s, inmiitcs, or other persons iiforesaid, 
Bhiill bo liaUlo to the penalties hereinafter men­
tioned, or either of them, for any omia.sion of
the name or residence of any person in liis ser­
vice or eni|iloy anil not reni(lent in his dwelling
house, if it shiiU api)ear that such person is 
entitled to lie exempted from the payment of
all and every the duties hereby imposed.

Sections X L I I  to L IV  were passed
as they stood.

Section LV was passed after verbal
amendments.

.'Sections L V I to L X X I I  were passed
as they stood.

Section L X X T II was passed after a 
verbal ameudnient.

Sections L X X I V  and L X X V  were
pas.sed as they stood.

Section L X X V  I was passed after a 
verbal amendment.

Sections L X X V I I  to L X X X V I
were passed as they stood.

Sections L X X X V I  I and L X X X V I I I
were passed after t illing amendments.

Sections L X X X I X  to X C II  were
passed as they ►tond. 
"'^Section X C II I  was
verbal amendment.

Sections X C IV  and
passed as they stood.

passed after a

Section X C V I  contained the
for assppsiuH and charging the dutie* 
under Schedule 1. ,

Kiiles 1 to 3 were passed as they 9*0° ' 
Kules 4 and 5 were passed

amendments.
Kule 6 provided as fo'lows .—

tb«“  In estimating such rents and profits, 
gross amount received during the prececli«B 
year shall be fully stated; but if the p r̂e  ̂
receiving the same be himself liable to pyj

xcv were

... respect of the snid laud, any rent ®  ̂
superior landlord, he shall state in his 
the amount of such rent, and the niiine of
person to whom it is payable, and he sl'W* l 
charged with the said duties on his
and profits after deducting the amount oi 
rent eo riayable by him to such superior 
lord.”

After a verbal amendment,
was carried in line 1,

M u. W ILSO N  said that this SfC'
tion had already been much cons'u*'
rd, but miaht still very profiti'b^y
the subject lor further discu-si' H’ 
Eui>laud the tax fell on the occup'
who deducted the Income Tax in
ing tlia londhu'd, who again jg,
it in paying charges on bis ^
There if  any pereons in the
had a claim for exemptiim, they . 
it to ihe B' ard o f Kevenue,
could consider the whole ca^e g,
claimant. It might be that,
pect o f his share of the inc
tlie Gftate, ho might receive les® ’ '.g
£100, and mifjht not be liable
Income Tax, but he inijiht a s  to
sources of income, and so roiK“ *  ̂ i, 
perly be charged in n  spi ct  ̂
This was the simple plan.  ̂ ()je 
India it was not proposed to
tax on the r^ot, but the person
ing the rent should pay, and  ̂
in paying any otlier landl'ira " 'ju e
deduct the amount of incnnie
on that landlord’s share, jo
the Government of all
discovering ihe proportions  ̂liO
to each ])er«on. It  left
were concerned to settle the
among themselvi s, nnil if “ '̂ 5' 
them received lens than the ^̂ ,|d 
churgeable with Income Tax, ,,i(
apply for a refiind o f any i,i9 
tha' had been cliartjcd to ^
uuder-tenaut.
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.Mil. SCONCE said, that he feared
plan was not adapted tf> BcngRl.

^  »inu inioibt receive the rent in the
instance from the cultivnlors, but
that it would probably be distri-

O'lted into many sfliare' ,̂ between the
recipient and the zemindar, many

?, them having incomes belnw the
*'® to f the hill. Such ca '̂ca in thia
Country Would be very numerous. The

paid by the cultivntora mipht
'̂>'■0(1 200 kupees a year, but the

. "''In might be rroved to be enjoyed
"Jl’ ortions below 200 Ea., so that none
J tile receivcra would be liable to tt>« 

To tax the first receiver in such
"'es Would often be a great hardship,

Would lead to great confusion and
‘‘"''oyance.
hft a  ^I01^t)AU N T W E LL S caid,

thought the arrangement suggested
the Riu;ht Honorable gentleman

'0 only 8afe one. The danger was
estates would be divided by be-

^®meo transactiona for the purpose of
’‘ 'ling the Act, flnd some one person

tliPreforo be held liable in the

H A E IN G T O N  said, he agreed
] j  in the objection taken by the
ĵ ^®"'*rablo Member for Bengal to any
-pj^fation o f the nature suggested,
j j  ® remedy proposed by the llight
f, / ’/''■'‘ ble gentleman, namely the

claim refunds, would involve
»iiol on claimants wlio

''«VB to travel considenible diî - 
'v-lip̂ '’ Government OJllces, and
subi*' often be
It to great delay and expense.

also throw a great deal, o f
s, “̂ lior on the Collectors.

88 r  BAUTLE FKEHE said thn^,
" ' o u l l p r o p o s e d

,, ®^ible the Government to deal
and tl ’^®*̂ '®tered receiver o f the rents,

j V , w o n J d  bo tlie simplest course,
le th ' i*' would not
Pay ^®S'sterod zemindar who should
llonor n  proposal o f the Kiglit
Vfho J  ®. gentleman, but the tenant
fVoi,, 'ft the receipt c f  the rents
'̂'at fL.'® ^"'tivators. H o believed

absolutely intolerable. A t any rate, ho
tii'm ht it should not be adopted
without further consideration.

Tun C PIA lliM A N  said, ho had
no dilficulfcy ia his own niii-d,
but would consent to an arijourntn nt
if it were wished by others. The
question was, whetlier a man receiving
rents and having charges on his in­
come should pay the whole Income Tax
and deduct from others to whom ho
had to pay over parts of their rents,
their proportions o f the tax, or shouhl
pay onlv for his net share and leave
others to pay theirs. He would put
two cases. F/rsi, suppose a man paying
a jumma o f Jiupees 500, letting to A
for Ku|)ees 1,000, who let to B for
Knpees 2,000, who let to C for Ru­
pees 4,000. In that case, if  C were
to realise liupees 4,000 rent, he could
pay the Income Tax without dilii-

)a.ying B his Ku- 
deduct tlie tax

the ‘bourse proposed would be

culty, and then in 
pees 2,000, he eould 
on that, and B could pay over his
Rupees 1,000, deducting the tax on
that. The other case was this. Sup­
pose a jumma o f Rupees 150, the estate
let for Rupees 300 to B, and by him
to C for Rupees 450. Here none o f
the receivers would have a clear profit
from that source of Rupees 200, but
still it  would be right that the tax
should be charged on the Rupees
4.50, and be deducted as each
receiver paid over to the next man,
for each i f  them could claim a refund,
and when he did so, he would be liable
to examination a-< to his other sources
o f income, which probnbly nn'ght make
up his income to Rupees 200. But
he doubted if there were many cases
such as he had last supposed.

I t  was eventually agreed to post­
pone the consideration o f this and the
two following rules.

Rules 9 to 23 were passed as they
st 'c d.

The further consideration o f  the
Bill was then postponed, and the
('ounciJ resumed its sitting.

The Coiincil adjourned at 10 o ’ clock
on the Motion o f Sir Bartle Frere,
till to-morrow moruing, at 7 o ’clock.




